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petitions challenging its authority and competence to regulate the admission
process through a common entrance test to fix a seat sharing quota and
also a model fee structure.

As per the directives of Justice Venkataraman Committee appointed
under the directives of the Supreme Court, the State had fixed the quota of
seat sharing at 75:25 between the Government and the management,
and, had commenced counselling for the fresh batch of admissions. Justice
Murgod Committee appointed under the directives of the Supreme Court
to determine the fee structure resigned on 19.07.2004 without disposing a
batch of petitions pending before it, adding to uncertainty. Faced with this
predicament, the Government of Karnataka, as an interim measure, had
to resort to enactment of the Karnataka Selection of Candidates for
Admission to Medical, Dental and Engineering Courses (Special Provisions)
Act, 2004 which the Karnataka Legislative Assembly and the Karnataka
Legisiative Council had proposed by a Resolution as a Constitutional
obligation to safeguard and protect the interest of the students presently
undergoing counselling for fresh enrolments.

| urge the Centre to expedite approval tc the Act and for issuance of
reveiant notification to this effect.

Demand to Explore Ways and Means to Tackle Naxalite Menace
in Orissa

MS. PRAMILA BOHIDAR (Orissa) . Sir, Orissa is treated as an island
of peace amidst various types of violence in the surrounding States. But,
in the recent past, the menace of Maoist and Naxalite violence has reared
its head in Orissa also. According to reports, the exiremist groups in
Jharkhand, Chhattisgarh and Andhra Pradesh are trying to open a corridor
through the districts of Sundergarh, Deogarh and Sambalpur for easy
passage.

In some recent incidents, lives of innocent civilians in some villages of
Sambalpur have been lost, including that of police personnet. As such, the
Southern District of Malkangiri, Gajpati and Raigarh are facing violent
incidents of Naxalites for quite some time. Even the house of a former
Minister of Orissa was blown up in Malkangiri district last month.

There is a general perception that this is a law and order problem and
shouid be handled by the respective State Governments. But, it is not
limited to that alone. Economic deprivation, regional imbalance, lack of
employment avenues, lack of purposeful engagement of the rural and tribal
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youth are some of the causes for the young men joining the ranks of the
extremists.

|, therefore, urge upon the Central Government to approach this problem
" taking a consolidated view. The misguided youth can be brought to the
mainstream of civil society by offering them opportunities for gainful
employment. For this, cash-strapped States like Orissa, need more Central
help and funding to improve the rural infrastructure. This can be done
through special grants and not through normal channels of funding.

At the same time, to improve the law and order machinery and to
supplement the State police force, additional resources and manpower
are required. The Union Finance and Home Ministries may consider these
aspects with urgent attention. Thank you, Sir.

st TEErrE wifty (Sgwr) : wéEE, ¥ aHifgue wa gl

SHRIMATI SUSHREE DEVI (Orissa): Sir, | associate myself with the
Special Mention made by the hon. Member.

Concern over ihe dilapidated condition of old buildings in
Pumbai
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